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k'd.r dated : 2.11.04 

Heard Mr • A.K • Bose, 14 • Coin se]. t or the 
applicant. A copy of th O.A. has been served on 

Mr • R .0 .(ath,I.d. Staring Ccxznsel for the 

Respondents. 

2. The applicant is aggrieved by the 

order dated 31.3.04 passed by the disciplinary 
r)Jv 	-- 
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	 authority at Annexuro—A/3 Qsing. on- him 
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the punishment of withholding of annual 

increments for three tears with non-cumulative 

effect. During the submission of his grievance 

it reveals)that the applicant has not so far 

submitted any apeal against the said order of 

punishment which he has assailed in this O.k. 

As the azplicartt has not exhausted the depart.. 

mental. remedi.s,in the interest 3f justics,it 

would be idvis ibis to direct the applicant to 

place his grievance before the Appellate autho.  

rity, which he should have done in the first 

instance. However, liberty is granted to him to 

file an appeal against the order of the disci... 

plinary authority dated 31.3.04 before the 

£ppellate athority within a period of 30 days 

from the date of receipt f this order. On 

receipt of such an ap2eal the concerned author it 

is directed to consider the same according to the 

procedure laid down in this regard and decide trw  

representation by passing a speaking order with 

period of 45 da:js from date of receipt of such 

a representation/appeal. Further, direction is 

also issued to the Repndents not to ffect 

the punishment order dated 31.3.04 till, the 

date of next increment within which period the 

should to be disposed of as per our 

irection given above. 

3*  with the above direction, this O.A. 

ti s osed of at the admission stags. 

4. 
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4. Send copies of this order to the 

Respondents and free copies of this order 

be handed over to the Id. Counsels appearing 

for both the parties. 


